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M/s Circar Paper Mills Ltd. Vs. District Collector, Nellore Distt. & Ors., Dated: 25.08.2026,
(MANU/SC/0960/2026; 2026 INSC 924) 

The Supreme Court has observed that the Government cannot resort to summary eviction
proceedings when there is a bona fide dispute over land title, particularly where claims of
ownership and possession date back several decades. 

Supreme Court: Summary eviction proceedings cannot be used to resolve bona fide
title disputes 

Reji Baby Vs. Subi Mary & Ors., Dated: 24.08.2026, (MANU/SC/0954/2026; 2026 INSC 918) 

The Supreme Court has quashed proceedings initiated by a wife and daughter against the husband
under the Protection of Women from Domestic Violence Act, 2005. The Court observed that where the
wife had voluntarily relinquished all monetary claims, including maintenance, under a Settlement
Agreement and subsequent affidavit before the Family Court, such claims could not be revived
through subsequent proceedings. 

Supreme Court: Divorce settlement waiver is final, cannot be reopened under DV Act 
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Union Of India & Others Vs. The Board of Trustees of The Port of Bombay, Dated: 25.08.2026,
(MANU/SC/0956/2026; 2026 INSC 919) 

The Supreme Court has observed that “Since the importer of the goods is not liable to pay the duty
leviable on pilfered goods except when such goods are restored to the importer, the obligation is cast on
the person approved by the Principal Commissioner of Customs or Commissioner of Customs as
notified under sub-section (1) of Section 45 of the Customs Act to pay the duty on such pilfered goods.” 

Supreme Court: Major ports liable to pay customs duty on pilfered goods 

Hafiz Rashid Ahmed Choudhury Vs. Kripanath Mallah & Ors., Dated: 24.08.2026,
(MANU/SC/0952/2026; 2026 INSC 915) 

The Supreme Court has restored an election petition filed by advocate and Indian National
Congress member Hafiz Rashid Ahmed Choudhury, challenging the election of Bharatiya Janata
Party leader Kripanath Mallah from Assam’s No. 7 Karimganj Parliamentary Constituency in the 2024
Lok Sabha elections. 

Supreme Court revives election petition challenging BJP MP’s 2024 Assam poll victory

State of Odisha Vs. Sanjeet Dash @ Banku, Dated: 25.08.2026, (MANU/OR/1091/2026; 2026:OHC:56-
DB) 

The Orissa High Court has commuted the death sentence awarded to a man convicted of
murdering his wife by stabbing her 49 times with a knife, just three days after she gave birth to their
daughter. The Court also considered his conviction for attempting to murder his six-year-old daughter
by slitting her throat. 

Orissa High Court commutes death sentence in wife-daughter murder case 

V. Amaresh @ Ambarish Vs. State Of Karnataka & Anr., Dated: 27.08.2026, (MANU/KA/3522/2026) 

The Karnataka High Court has acquitted a POCSO accused, holding that the right to a fair trial requires
proper access to statements recorded under Section 164 CrPC, 1973. The Court also issued suo motu
guidelines for Investigating Officers and Trial Courts, directing them to properly examine, preserve
and furnish copies of such statements to the accused, and ensure that relevant statements are put to
the accused during Section 313 CrPC examination. 

Karnataka High Court issues guidelines on section 164 CrPC statements 
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M/s Tata Steel Limited Vs. Union of India through the Secretary Ministry of Finance and Ors., Dated:
25.08.2026, (MANU/SC/0955/2026; 2026 INSC 920) 

The Supreme Court has observed that “It is not mere lip service to the provisions that is intended when
an extended limitation period is provided for recovering an excess benefit availed, short payment or
excess refund, from the assessee, especially when the allegation is of fraud/willful
misrepresentation/suppression. The foundational facts which led to the inference arrived at of
fraud/willful misrepresentation/ suppression should be evident from the notice itself. The mere
employment of such words will not indicate an application of mind, upon which alone the satisfaction
can be arrived at. The words are not to be mechanically recited in the notice to enable recovery outside
the normal limitation provided under the statute.” 

Supreme Court: General allegations of fraud cannot extend limitation under Sec. 74
CGST Act, 2017; show cause notice must state foundational facts 



NEWS IN BRIEF

The Bombay High Court has ordered the Maharashtra FDA to conduct a fresh
inspection of food outlets within the Mumbai Cricket Association premises in BKC,
amid challenges to license suspensions over hygiene and regulatory breaches. 

The Bombay High Court has observed that joint writ petitions under Articles 226 or
227 require court fees to be paid by each petitioner where causes of action are
individual. A single court fee is sufficient only when all petitioners share a common
or identical cause of action. 

The Calcutta High Court has held that the Street Vendors (Protection of Livelihood
and Regulation of Street Vending) Act, 2014 cannot be relied upon to protect
unauthorised permanent structures or encroachments on public streets, observing
that the Act safeguards lawful street vending activities. 

25.08.2026 

The Supreme Court has suspended the Bar Council of India’s permanent ban on
Madhya Pradesh advocate and former judicial officer Narendra Kumar Jain,
imposed for alleged objectionable remarks against judges, while seeking the BCI’s
response.  

The Supreme Court has observed that a property’s classification under a master
plan does not by itself determine stamp duty liability, and that its actual use must be
considered for valuation. The Court noted that sale of manufactured goods on
industrial premises does not automatically make the property “commercial” for
stamp duty purposes. 

The Rajasthan High Court has barred all courts in the State from granting
protection to persons or officers allegedly responsible for structural defects in its
Jodhpur building, unless such relief is granted by its Division Bench or the Supreme
Court. 

24.08.2026 

The Punjab & Haryana High Court has observed that a 45-day delay in informing a
detenue of their right to make a representation to the Central Government violates
Article 22(5) of the Constitution and quashed the preventive detention order. 

24.08.2026 

The Orissa High Court has issued contempt notice against former DGP Yogesh
Bahadur Khurania for allegedly defying a reinstatement direction, observing that
retirement does not absolve officials from consequences of court-order non-
compliance. 

24.08.2026 

C I V I L

C O N S T I T U T I O N

C O N T E M P T  O F  C O U R T  
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News  in Brief

The Supreme Court has held that an interim direction restraining coercive action
against an accused does not prevent the Investigating Officer from submitting a
charge sheet after completing the investigation, as such protection only safeguards
personal liberty. 

The Punjab and Haryana High Court has observed that an advocate cannot plead
ignorance of prior litigation when such information is readily available on the
Court’s website, terming such conduct as bordering on professional dereliction. 

The Allahabad High Court has ordered the Uttar Pradesh Government to relocate
and rehabilitate the Hathras victim’s family in Ghaziabad or Noida within three
months, criticizing the State’s “unnecessary resistance” and rejecting its earlier
proposal of Kasganj, Etah or Aligarh. 

24.08.2026 

The Bombay High Court has released the Volkswagen tax dispute without
delivering its reserved judgment, requiring the automaker to re-argue its challenge
against the $1.4 billion customs demand, after hearings concluded in April 2025. 

25.08.2026 

The Bombay High Court has ruled that governments cannot schedule elections
based on political convenience, directing timely completion of delayed municipal
polls across Goa Municipal councils while upholding the 2026 amendment
ordinance. 

25.08.2026 

The Orissa High Court has observed that retirement does not absolve a public
official from contempt proceedings for non-compliance with a court order. 

24.08.2026 

The Chhattisgarh High Court has observed that maintenance for an autistic child
cannot automatically cease upon attaining the age of 18 years and must continue
until the child becomes capable of earning a livelihood. 

24.08.2026 

C R I M I N A L



NOTIFICATION UPDATES

CENTRAL

The Reserve Bank of India has amended the exemption period for maintaining Cash Reserve Ratio
(CRR) and Statutory Liquidity Ratio (SLR) for certain deposits, changing the end date from
September 30.09.2026, to 31.08.2026. These changes are effective immediately and modify the
previous directions issued in 2025. 

Notification No.: DOR.RET.REC.207/12.01.001/2026-2027 RBI/2026-2027/240, Dated:
25.08.2026, MANU/RMIC/0411/2026  

SEBI has aligned its Cyber Incident Reporting Portal with the FIRE format to streamline and
standardize the reporting of cyber incidents in the securities market. This alignment aims to
enhance the security of the market ecosystem by ensuring prompt and structured incident
reporting. Regulated entities are required to report incidents through SEBI's portal and adhere to the
updated guidelines. 

Circular No.: HO/(449)2026-ITD-5_DIV1/I/19448/2026, Dated : 24.08.2026,
MANU/SMIS/0069/2026 

The Securities and Exchange Board of India (SEBI) has introduced an IT Resilience Index (ITRI) for
Market Infrastructure Institutions (MIIs) to ensure the robustness and resilience of their IT
systems. This framework aims to monitor and improve the availability, security, and performance
of critical systems, with MIIs required to compute the ITRI biannually and implement an Early
Warning System for potential issues. The initiative seeks to maintain the orderly and efficient
functioning of the securities market. 

Circular No.: HO/47/18/11(1)2026-MRD-TPD1/I/19509/2026, Dated: 24.08.2026,
MANU/SMIS/0070/2026 

The Reserve Bank of India has amended the temporary relaxation period for interest rate
regulations on certain FCNR(B) and NRE deposits, changing the end date from 30.09.2026 to
31.08.2026. These changes are effective immediately and are deemed necessary in public interest. 

Notification No.: DOR.SOG(SPE).REC.211/13.03.00/2026-2027 RBI/2026-2027/243, Dated:
25.08.2026, MANU/RMIC/0413/2026 

The Reserve Bank of India has revised the large exposure framework for Infrastructure Debt Fund-
Non-Banking Financial Companies (IDF-NBFC) in the Upper Layer, introducing new guidelines
under the Fourth Amendment Directions, 2026. These changes are effective immediately and align
IDF-NBFC exposure limits with those applicable to NBFC-Infrastructure Finance Companies. 

Notification No.: DOR.CRE.REC.210/07-03-008/2026-2027 RBI/2026-2027/237, Dated:
25.08.2026, MANU/RMIC/0415/2026 

R E S E R V E  B A N K  O F  I N D I A  

S E C U R I T I E S  A N D  E X C H A N G E  B OA R D  O F  I N D I A
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Notification Updates

The Ministry of Finance has amended Notification No. 36/2001-Customs to substitute tariff value
tables for specified goods, effective from 26.08.2026. The changes involve updating tariff values
for various goods, including crude palm oil, RBD palm oil, crude soya bean oil, brass scrap, gold,
silver, and areca nuts, with most values remaining unchanged

Notification No.: 71/2026-Customs (N.T.), Dated: 25.08.2026, MANU/CUSN/0071/2026 

The Central Government has determined that for calculating bonuses under the Code on Wages,
2019, if an eligible employee's wage exceeds seven thousand rupees per month, the bonus will
be calculated as if the wage was seven thousand rupees or the minimum wage set by the
government, whichever is higher. 

Notification No.: SO4710(E), Dated: 25.08.2026, MANU/LABR/0140/2026 

The Central Government has appointed 25.08.2026 for the enforcement of all provisions of the
Tribunals Reforms Act, 2026. 

Notification No.: SO4713(E), Dated: 25.08.2026, MANU/LAFF/0005/2026 

The Central Government has set a wage eligibility ceiling for bonus payments under the Code on
Wages, 2019, stating that employees earning up to twenty-one thousand rupees per month are
eligible for a bonus. 

Notification No.: SO4711(E), Dated: 25.08.2026, MANU/LABR/0142/2026 

The Ministry of Commerce and Industry has enhanced the Pre-Shipment Inspection Agency (PSIA)
and Pre-Shipment Inspection Certificate (PSIC) process by standardizing inspection dates,
automating signature and stamp embedding, and increasing permissible limits for attachments.
These changes aim to reduce manual intervention, enhance transparency, and improve
compliance through digital enablement. 

Trade Notice No.: 22/2026-2027, Dated: 25.08.2026, MANU/DGFT/0158/2026 

The export policy for wheat flour and related products has been amended, changing their status
from 'Prohibited' to 'Free', allowing their export with immediate effect. 

Notification No.: 34/2026-2027, Dated: 24.08.2026, MANU/DGFT/0156/2026 

M I N I S T R Y  O F  F I N A N C E  

M I N I S T R Y  O F  L A B O U R  A N D  E M P LOY M E N T  

M I N I S T R Y  O F  L AW  A N D  J U S T I C E  

M I N I S T R Y  O F  C O M M E R C E  A N D  I N D U S T R Y  
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Notification Updates

TELECOM REGULATORY AUTHORITY OF INDIA 

MINISTRY OF HEALTH AND FAMILY WELFARE 

MINISTRY OF AGRICULTURE AND FARMERS WELFARE 

MINISTRY OF HOME AFFAIRS 

The Telecom Regulatory Authority of India (TRAI) has extended the deadline for submitting comments
and counter-comments on the draft amendments to the Quality of Service regulations for wireline and
wireless services. The new deadlines are 02.09.2026 for comments and 15.09.2026 for counter-
comments. 

Press Release No.: 115/2026, Dated: 25.08.2026, MANU/TRAI/0119/2026 

The Union Ministry of Health and Family Welfare has proposed amendments to the Medical Devices
Rules, 2017, aimed at simplifying regulatory requirements, standardizing testing fees, and facilitating
faster market access for medical devices. Key changes include removing loan licensing for outsourced
sterilization and recognizing the EU for clinical investigation waivers, enhancing ease of doing
business and supporting the growth of India's medical device industry. 

Press Information Bureau, Dated: 24.08.2026, MANU/PIBU/1062/2026 

The draft Order proposes a complete prohibition on the import, manufacture, sale, transport,
distribution and use of Carbosulfan due to identified risks to human health, animals and the
environment. Registration certificates for Carbosulfan would be cancelled, with holders required to
return them within three months. The proposal particularly affects pesticide manufacturers, importers,
distributors, sellers, and users under the Insecticides Act, 1968. Affected entities should stop
planning new Carbosulfan-related operations and monitor the 30-day consultation period and
final notification.

Notification No.: SO4649(E), Dated: 24.08.2026, MANU/AGRL/0054/2026 

The Central Government has notified 25.08.2026 as the appointed day for enforcement of the Kerala
(Alteration of Name) Act, 2026. The Act provides for the alteration of the name of the State of
“Kerala” to “Keralam”, with effect from the appointed day. 

Notification No.: SO4712(E), Dated: 25.08.2026, MANU/HOME/0128/2026 

The amendment increases the monetary penalty for activities affecting cleanliness at railway premises
from a maximum fine of ₹500 to a ₹1,000 penalty. If the penalty is not paid, the person may be
produced before the competent court, which may impose a fine of up to ₹2,000. The change applies
from 24.08.2026 and increases financial exposure for persons and businesses undertaking activities at
railway premises. Affected entities should update compliance protocols and ensure personnel
avoid conduct attracting cleanliness-related penalties. 

Notification No.: GSR758(E), Dated: 25.08.2026, MANU/RAIL/0021/2026 

MINISTRY OF RAILWAYS 
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Notification Updates

STATE
LEGAL METROLOGY 

The draft Delhi Legal Metrology (Government Approved Test Centre) Rules, 2026 establish a
regulatory framework for approval, operation, supervision, verification and renewal of
Government Approved Test Centres (GATCs) in Delhi. Corporations, organisations, firms,
laboratories and other legal entities seeking to function as GATCs must obtain approval from the
Controller, Legal Metrology and comply with prescribed infrastructure, personnel, equipment,
verification, reporting and record-maintenance requirements. GATCs are responsible for
accurate verification and stamping of specified weights and measures, maintenance of records
and consumer grievance mechanisms, and compliance with directions issued by the Controller.
The notification is presently a draft, with objections/suggestions invited within 10 days from
publication; therefore, the substantive rules should be treated as proposed requirements until finally
notified.

Notification No.: F.No.12(3)/W&M/Enforcement/2026/853, Dated: 24.08.2026,
MANU/SNDL/0139/2026



INTERNATIONAL UPDATES

Capital Markets 

Criminal 

AU S T R A L I A  

24 Aug- 29 Aug 2026

International Updates

ASIC secures major penalty against Fiducian over misleading environmental, social and governance
claims 

The Supreme Court of New South Wales has ordered Fiducian Investment Management Services
Limited to pay a $7.3 million penalty following findings concerning misleading environmental, social and
governance representations connected with the Diversified Social Aspirations Fund. The Australian
Securities and Investments Commission alleged, and the Court found, that the responsible entity failed to
meet its duty of care and diligence and made representations about the Fund's ethical and socially
responsible investment approach that were liable to mislead the public. The Court's decision also
concerned representations that the Fund would be monitored to ensure that its investments remained
consistent with those stated objectives. The proceedings related to investments made through underlying
funds which included companies deriving revenue from fossil fuels. The decision is particularly relevant to
fund managers because environmental, social, and governance claims must be supported by
evidence and effective oversight rather than broad marketing statements.  

High Court confirms admissibility of covert recording in sexual assault prosecution 

The High Court of Australia has delivered an important ruling concerning the use of covert recordings in
prosecutions involving sexual assault and domestic violence. In Potter (A Pseudonym) v The King [2026]
HCA 25, the Court considered whether a wife could lawfully make a secret recording of a conversation in
which her husband admitted to previously sexually assaulting her while she was asleep. The recording
had been made without the husband's knowledge and was later relied upon as significant evidence in the
prosecution. The High Court considered the statutory exceptions governing private conversations under
the Surveillance Devices Act 2016 (South Australia), including section 4(2)(a)(ii) concerning
recordings reasonably necessary for the protection of a person's lawful interests. The Court's unanimous
decision confirmed the legal significance of the complainant's purpose in making the recording and its
relationship to the protection of her bodily autonomy, bodily integrity and lawful interests. 

ASX releases draft 5th edition of corporate governance principles for public consultation 

The Australian Securities Exchange has released a draft 5th edition of the Corporate Governance
Principles and Recommendations for consultation, proposing a substantial update to the existing
governance framework for listed entities. The draft also proposes stronger expectations concerning
disclosures, verification, cyber resilience, data governance, climate change, biodiversity, worker
underpayments, and third-party risks. Recommendation 4.2 would broaden verification expectations
beyond audited financial statements to areas including directors' reports and sustainability reporting.
Written submissions are due by 14 September 2026, while the proposed 5th edition is expected to apply
to the first full financial year commencing on or after 1 July 2027.  
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Environment & Climate Change 

Court rejects development proposal over inadequate measures to address urban heat 

The Land and Environment Court of New South Wales has refused development consent in Kape
Development Pty Ltd v Penrith City Council [2026] NSWLEC 1210, highlighting the growing
importance of urban heat mitigation in development approvals. The dispute concerned the requirements
contained in Section 7.30(3) of the Penrith Local Environmental Plan 2010, which requires applicants
to incorporate specified planning and design measures aimed at reducing the urban heat island effect.
These measures include maximizing green infrastructure, retaining water in the landscape, promoting
passive cooling, and selecting materials that reduce heat impacts. The provision also requires
developments to reduce reliance on mechanical ventilation and cooling systems to conserve energy and
minimize heat generation. Senior Commissioner Dixon was not satisfied that the proposed development
adequately incorporated the required measures and therefore declined to grant development consent.  

H O N G  K O N G  

V I E T N A M  

Insolvency & Restructuring 

Company & Commercial 

Hong Kong court approves $2.27 billion restructuring scheme for China SCE Group 

The High Court of the Hong Kong Special Administrative Region has sanctioned a scheme of arrangement
involving approximately $2.27 billion of offshore debt owed by China SCE Group Holdings Limited, a
Hong Kong-listed property developer. In Re China SCE Group Holdings Limited [2026] HKCFI 4824,
Harris J considered the company's proposed restructuring following prolonged liquidity difficulties arising
from the downturn in China's property sector. The restructuring provided creditors with 3 alternative
options involving combinations of cash, new notes, mandatory convertible bonds, and shares. If fully
implemented on the assumptions set out in the scheme, the restructuring could reduce the company's
liabilities by approximately $1.7 billion, representing about 33.2% of the relevant liabilities. The scheme
received overwhelming creditor approval, with 381 of 385 scheme creditors voting in favour and
representing approximately 88.1% by value of those voting.  

Vietnam strengthens beneficial ownership disclosure requirements for enterprises 

Vietnam has introduced significant changes to its enterprise registration framework through Decree No.
296/2026/ND-CP, which amends and supplements Decree No. 168/2025/ND-CP on enterprise
registration. The new rules require enterprises to conduct a more comprehensive examination of their
ownership structures to identify individuals who ultimately own or exercise effective control over the
enterprise. An individual holding directly or indirectly at least 25% of charter capital or voting shares may
qualify as a beneficial owner under the revised framework. Where no individual meets the ownership
threshold, enterprises must examine effective control rights and, if necessary, identify the individual with
the highest managerial authority who is authorized to act for the enterprise. 
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U SA  

Banking 

Consumer Protection 

Company & Commercial 

SEC provides no-action relief for blockchain-based custody of fund shares 

The United States Securities and Exchange Commission staff has granted no-action relief to Franklin
Templeton concerning custody arrangements for certain fund shares recorded through blockchain
technology. The relief was issued on 12 August 2026 under Section 17(f) of the Investment Company
Act of 1940 and Rule 17f-2. The arrangement concerns shares of a blockchain-recorded money market
fund and allows an affiliated transfer agent to act as custodian despite specified requirements under Rule
17f-2 relating to the physical custody of certificated securities. The Securities and Exchange Commission
staff focused on whether the transfer agent-maintained control over the authoritative ownership record,
rather than treating control of a private cryptographic key as the sole test of custody. The relief was subject
to 12 representations concerning the transfer agent's systems, ownership records, and control
framework.  

California appoints Rohit Chopra to lead new consumer-focused state agency 

California Governor Gavin Newsom appointed Rohit Chopra, former Director of the federal Consumer
Financial Protection Bureau, as the inaugural Secretary of the state's new Business and Consumer
Services Agency on 12 May 2026. The agency began operating on 1 July 2026 and is intended to
coordinate consumer and business protection functions across California state government. The
appointment comes against the background of changes to federal consumer protection enforcement and
signals California's intention to maintain a strong state-level regulatory and enforcement presence.
Chopra's previous federal record included enforcement activity involving fees, fair lending, discrimination
and unfair or deceptive practices, areas that may remain important under his new state role.  

SBA proposes sweeping revision of federal small business size standards 

The United States Small Business Administration has proposed a major restructuring of the standards used
to determine whether businesses qualify as small businesses for federal programmes. The proposal
published on 20 August 2026 would replace the existing system of nearly 1,000 industry-specific
standards with 338 broader industry group and industry standards. The proposal is supported by a
revised methodology that considers factors including industry size, geographic markets and net imports,
while also increasing the use of employee-based measurements. The changes could result in
approximately 114,541 additional businesses qualifying as small, including about 37,002 firms that
currently hold federal contracts. Certain sectors could see substantial increases in their applicable
thresholds, potentially changing eligibility for federal procurement opportunities and Small Business
Administration programmes. The proposal is being made under the authority of the Small Business Act of
1953, including 15 United States Code section 632(a)(2)(A), and is accompanied by a separate revised
methodology proposal. Comments on both proposals must be submitted by 21 September 2026, making
the consultation particularly important for government contractors assessing their future eligibility.  
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Proposed SBA rules could bring thousands of additional contractors within small business
programmes 

The United States Small Business Administration has separately proposed new size standards that could
substantially expand the number of companies treated as small businesses for federal contracting
purposes. The proposed rule, published as 91 Federal Register 53741 on 20 August 2026, would
establish standards for 338 industry groups and industries and significantly simplify the existing
classification system. The agency estimates that approximately 114,541 businesses would newly qualify
as small businesses, including around 37,002 firms with federal contracts during fiscal year 2025. The
proposed framework would also make greater use of employee-based size standards and introduce a
market-oriented methodology that takes account of industry characteristics and productivity. Businesses
currently close to existing eligibility thresholds may therefore experience significant changes in their
access to set-aside contracts, government financing and regulatory advantages. The proposal
remains subject to public consultation, with comments due by 21 September 2026, and no changes will
become final until the rulemaking process is completed.  

CMS ends temporary moratorium on Medicare DMEPOS supplier enrolment 

The Centers for Medicare & Medicaid Services has confirmed that the temporary 6-month moratorium on
initial Medicare supplier enrolment for specified durable medical equipment, prosthetics, orthotics and
supplies suppliers expired on 27 August 2026. The moratorium had been introduced on 27 February
2026 as part of the agency's efforts to strengthen programme integrity and combat fraud within the
Medicare system. Following its expiry, National Provider Enrollment Contractors have resumed accepting
initial enrolment applications from 7 categories of suppliers, including medical supply companies with
specialized orthotics, pedorthic, prosthetics, pharmacy or respiratory therapy personnel. Suppliers seeking
participation in Round 2028 of the Durable Medical Equipment, Prosthetics, Orthotics and Supplies
Competitive Bidding Program have been advised to submit complete applications promptly because
processing delays could affect their ability to participate. The Centers for Medicare & Medicaid Services
have also stressed the importance of ensuring that supporting documentation is complete and accurate.
The federal moratorium should be distinguished from a separate Florida Medicaid moratorium, which
remains in force until 20 September 2026, as well as separate federal restrictions concerning hospice and
home health agency enrolment.

FTC settlement requires Redfin to restore competition in online rental listings 

The Federal Trade Commission and the Attorneys General of 5 states have reached a resolution
concerning allegations that an agreement between Zillow and Redfin unlawfully reduced competition in
the online rental advertising market. The dispute arose from a 2025 agreement under which Zillow paid
Redfin $100 million in connection with Redfin's decision to discontinue its independent internet listing
services business for rental properties and redirect customers towards Zillow. In Federal Trade
Commission v. Zillow Group, Inc., Zillow, Inc., and Redfin Corporation, No. 1:25-cv-01638 (E.D. Va.), the
proposed stipulated final order removes key restrictions that prevented Redfin from competing
independently in the market. The order requires Redfin to restart its rental advertising business within 6
months, increase its listing presence and make substantial investments to strengthen its competitive
position.  
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	CIVIL
	Supreme Court: Summary eviction proceedings cannot be used to resolve bona fide title disputes
	The Supreme Court has observed that the Government cannot resort to summary eviction proceedings when there is a bona fide dispute over land title, particularly where claims of ownership and possession date back several decades.


	CRIMINAL
	Supreme Court: Divorce settlement waiver is final, cannot be reopened under DV Act
	Reji Baby Vs. Subi Mary & Ors., Dated: 24.08.2026, (MANU/SC/0954/2026; 2026 INSC 918)
	The Supreme Court has quashed proceedings initiated by a wife and daughter against the husband under the Protection of Women from Domestic Violence Act, 2005. The Court observed that where the wife had voluntarily relinquished all monetary claims, including maintenance, under a Settlement Agreement and subsequent affidavit before the Family Court, such claims could not be revived through subsequent proceedings.



	Karnataka High Court issues guidelines on section 164 CrPC statements
	The Karnataka High Court has acquitted a POCSO accused, holding that the right to a fair trial requires proper access to statements recorded under Section 164 CrPC, 1973. The Court also issued suo motu guidelines for Investigating Officers and Trial Courts, directing them to properly examine, preserve and furnish copies of such statements to the accused, and ensure that relevant statements are put to the accused during Section 313 CrPC examination.

	Orissa High Court commutes death sentence in wife-daughter murder case
	State of Odisha Vs. Sanjeet Dash @ Banku, Dated: 25.08.2026, (MANU/OR/1091/2026; 2026:OHC:56-DB)
	The Orissa High Court has commuted the death sentence awarded to a man convicted of murdering his wife by stabbing her 49 times with a knife, just three days after she gave birth to their daughter. The Court also considered his conviction for attempting to murder his six-year-old daughter by slitting her throat.


	CUSTOMS
	Supreme Court: Major ports liable to pay customs duty on pilfered goods
	The Supreme Court has observed that “Since the importer of the goods is not liable to pay the duty leviable on pilfered goods except when such goods are restored to the importer, the obligation is cast on the person approved by the Principal Commissioner of Customs or Commissioner of Customs as notified under sub-section (1) of Section 45 of the Customs Act to pay the duty on such pilfered goods.”


	ELECTION
	Supreme Court revives election petition challenging BJP MP’s 2024 Assam poll victory
	The Supreme Court has restored an election petition filed by advocate and Indian National Congress member Hafiz Rashid Ahmed Choudhury, challenging the election of Bharatiya Janata Party leader Kripanath Mallah from Assam’s No. 7 Karimganj Parliamentary Constituency in the 2024 Lok Sabha elections.
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	GOOD AND SERVICES TAX
	Supreme Court: General allegations of fraud cannot extend limitation under Sec. 74 CGST Act, 2017; show cause notice must state foundational facts
	The Supreme Court has observed that “It is not mere lip service to the provisions that is intended when an extended limitation period is provided for recovering an excess benefit availed, short payment or excess refund, from the assessee, especially when the allegation is of fraud/willful misrepresentation/suppression. The foundational facts which led to the inference arrived at of fraud/willful misrepresentation/ suppression should be evident from the notice itself. The mere employment of such words will not indicate an application of mind, upon which alone the satisfaction can be arrived at. The words are not to be mechanically recited in the notice to enable recovery outside the normal limitation provided under the statute.”
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	CRIMINAL
	24.08.2026
	The Supreme Court has held that an interim direction restraining coercive action against an accused does not prevent the Investigating Officer from submitting a charge sheet after completing the investigation, as such protection only safeguards personal liberty.
	The Punjab and Haryana High Court has observed that an advocate cannot plead ignorance of prior litigation when such information is readily available on the Court’s website, terming such conduct as bordering on professional dereliction.
	The Allahabad High Court has ordered the Uttar Pradesh Government to relocate and rehabilitate the Hathras victim’s family in Ghaziabad or Noida within three months, criticizing the State’s “unnecessary resistance” and rejecting its earlier proposal of Kasganj, Etah or Aligarh.


	CUSTOMS
	25.08.2026
	The Bombay High Court has released the Volkswagen tax dispute without delivering its reserved judgment, requiring the automaker to re-argue its challenge against the $1.4 billion customs demand, after hearings concluded in April 2025.

	ELECTION
	25.08.2026
	The Bombay High Court has ruled that governments cannot schedule elections based on political convenience, directing timely completion of delayed municipal polls across Goa Municipal councils while upholding the 2026 amendment ordinance.

	SERVICE
	24.08.2026
	The Orissa High Court has observed that retirement does not absolve a public official from contempt proceedings for non-compliance with a court order.

	FAMILY
	24.08.2026
	The Chhattisgarh High Court has observed that maintenance for an autistic child cannot automatically cease upon attaining the age of 18 years and must continue until the child becomes capable of earning a livelihood.
	24 Aug- 29 Aug 2026


	NOTIFICATION UPDATES
	CENTRAL
	RESERVE BANK OF INDIA
	The Reserve Bank of India has amended the exemption period for maintaining Cash Reserve Ratio (CRR) and Statutory Liquidity Ratio (SLR) for certain deposits, changing the end date from September 30.09.2026, to 31.08.2026. These changes are effective immediately and modify the previous directions issued in 2025.
	The Reserve Bank of India has amended the temporary relaxation period for interest rate regulations on certain FCNR(B) and NRE deposits, changing the end date from 30.09.2026 to 31.08.2026. These changes are effective immediately and are deemed necessary in public interest.
	The Reserve Bank of India has revised the large exposure framework for Infrastructure Debt Fund-Non-Banking Financial Companies (IDF-NBFC) in the Upper Layer, introducing new guidelines under the Fourth Amendment Directions, 2026. These changes are effective immediately and align IDF-NBFC exposure limits with those applicable to NBFC-Infrastructure Finance Companies.

	SECURITIES AND EXCHANGE BOARD OF INDIA
	SEBI has aligned its Cyber Incident Reporting Portal with the FIRE format to streamline and standardize the reporting of cyber incidents in the securities market. This alignment aims to enhance the security of the market ecosystem by ensuring prompt and structured incident reporting. Regulated entities are required to report incidents through SEBI's portal and adhere to the updated guidelines.
	The Securities and Exchange Board of India (SEBI) has introduced an IT Resilience Index (ITRI) for Market Infrastructure Institutions (MIIs) to ensure the robustness and resilience of their IT systems. This framework aims to monitor and improve the availability, security, and performance of critical systems, with MIIs required to compute the ITRI biannually and implement an Early Warning System for potential issues. The initiative seeks to maintain the orderly and efficient functioning of the securities market.


	MINISTRY OF COMMERCE AND INDUSTRY
	Trade Notice No.: 22/2026-2027, Dated: 25.08.2026, MANU/DGFT/0158/2026
	The Ministry of Commerce and Industry has enhanced the Pre-Shipment Inspection Agency (PSIA) and Pre-Shipment Inspection Certificate (PSIC) process by standardizing inspection dates, automating signature and stamp embedding, and increasing permissible limits for attachments. These changes aim to reduce manual intervention, enhance transparency, and improve compliance through digital enablement.
	Notification No.: 34/2026-2027, Dated: 24.08.2026, MANU/DGFT/0156/2026

	The export policy for wheat flour and related products has been amended, changing their status from 'Prohibited' to 'Free', allowing their export with immediate effect.

	MINISTRY OF FINANCE
	Notification No.: 71/2026-Customs (N.T.), Dated: 25.08.2026, MANU/CUSN/0071/2026
	The Ministry of Finance has amended Notification No. 36/2001-Customs to substitute tariff value tables for specified goods, effective from 26.08.2026. The changes involve updating tariff values for various goods, including crude palm oil, RBD palm oil, crude soya bean oil, brass scrap, gold, silver, and areca nuts, with most values remaining unchanged

	MINISTRY OF LABOUR AND EMPLOYMENT
	Notification No.: SO4710(E), Dated: 25.08.2026, MANU/LABR/0140/2026
	The Central Government has determined that for calculating bonuses under the Code on Wages, 2019, if an eligible employee's wage exceeds seven thousand rupees per month, the bonus will be calculated as if the wage was seven thousand rupees or the minimum wage set by the government, whichever is higher.
	Notification No.: SO4711(E), Dated: 25.08.2026, MANU/LABR/0142/2026


	MINISTRY OF LAW AND JUSTICE
	Notification No.: SO4713(E), Dated: 25.08.2026, MANU/LAFF/0005/2026
	The Central Government has appointed 25.08.2026 for the enforcement of all provisions of the Tribunals Reforms Act, 2026.
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	TELECOM REGULATORY AUTHORITY OF INDIA
	Press Release No.: 115/2026, Dated: 25.08.2026, MANU/TRAI/0119/2026

	MINISTRY OF HEALTH AND FAMILY WELFARE
	Press Information Bureau, Dated: 24.08.2026, MANU/PIBU/1062/2026

	MINISTRY OF AGRICULTURE AND FARMERS WELFARE
	Notification No.: SO4649(E), Dated: 24.08.2026, MANU/AGRL/0054/2026

	MINISTRY OF HOME AFFAIRS
	Notification No.: SO4712(E), Dated: 25.08.2026, MANU/HOME/0128/2026
	The Central Government has notified 25.08.2026 as the appointed day for enforcement of the Kerala (Alteration of Name) Act, 2026. The Act provides for the alteration of the name of the State of “Kerala” to “Keralam”, with effect from the appointed day.

	MINISTRY OF RAILWAYS
	Notification No.: GSR758(E), Dated: 25.08.2026, MANU/RAIL/0021/2026
	The amendment increases the monetary penalty for activities affecting cleanliness at railway premises from a maximum fine of ₹500 to a ₹1,000 penalty. If the penalty is not paid, the person may be produced before the competent court, which may impose a fine of up to ₹2,000. The change applies from 24.08.2026 and increases financial exposure for persons and businesses undertaking activities at railway premises. Affected entities should update compliance protocols and ensure personnel avoid conduct attracting cleanliness-related penalties.
	24 Aug- 29 Aug 2026

	LEGAL METROLOGY

	STATE
	Notification No.: F.No.12(3)/W&M/Enforcement/2026/853, Dated: 24.08.2026, MANU/SNDL/0139/2026
	The draft Delhi Legal Metrology (Government Approved Test Centre) Rules, 2026 establish a regulatory framework for approval, operation, supervision, verification and renewal of Government Approved Test Centres (GATCs) in Delhi. Corporations, organisations, firms, laboratories and other legal entities seeking to function as GATCs must obtain approval from the Controller, Legal Metrology and comply with prescribed infrastructure, personnel, equipment, verification, reporting and record-maintenance requirements. GATCs are responsible for accurate verification and stamping of specified weights and measures, maintenance of records and consumer grievance mechanisms, and compliance with directions issued by the Controller. The notification is presently a draft, with objections/suggestions invited within 10 days from publication; therefore, the substantive rules should be treated as proposed requirements until finally notified.
	24 Aug- 29 Aug 2026


	INTERNATIONAL UPDATES
	AUSTRALIA
	Capital Markets
	ASIC secures major penalty against Fiducian over misleading environmental, social and governance claims
	The Supreme Court of New South Wales has ordered Fiducian Investment Management Services Limited to pay a $7.3 million penalty following findings concerning misleading environmental, social and governance representations connected with the Diversified Social Aspirations Fund. The Australian Securities and Investments Commission alleged, and the Court found, that the responsible entity failed to meet its duty of care and diligence and made representations about the Fund's ethical and socially responsible investment approach that were liable to mislead the public. The Court's decision also concerned representations that the Fund would be monitored to ensure that its investments remained consistent with those stated objectives. The proceedings related to investments made through underlying funds which included companies deriving revenue from fossil fuels. The decision is particularly relevant to fund managers because environmental, social, and governance claims must be supported by evidence and effective oversight rather than broad marketing statements.
	ASX releases draft 5th edition of corporate governance principles for public consultation

	The Australian Securities Exchange has released a draft 5th edition of the Corporate Governance Principles and Recommendations for consultation, proposing a substantial update to the existing governance framework for listed entities. The draft also proposes stronger expectations concerning disclosures, verification, cyber resilience, data governance, climate change, biodiversity, worker underpayments, and third-party risks. Recommendation 4.2 would broaden verification expectations beyond audited financial statements to areas including directors' reports and sustainability reporting. Written submissions are due by 14 September 2026, while the proposed 5th edition is expected to apply to the first full financial year commencing on or after 1 July 2027.

	Criminal
	High Court confirms admissibility of covert recording in sexual assault prosecution
	The High Court of Australia has delivered an important ruling concerning the use of covert recordings in prosecutions involving sexual assault and domestic violence. In Potter (A Pseudonym) v The King [2026] HCA 25, the Court considered whether a wife could lawfully make a secret recording of a conversation in which her husband admitted to previously sexually assaulting her while she was asleep. The recording had been made without the husband's knowledge and was later relied upon as significant evidence in the prosecution. The High Court considered the statutory exceptions governing private conversations under the Surveillance Devices Act 2016 (South Australia), including section 4(2)(a)(ii) concerning recordings reasonably necessary for the protection of a person's lawful interests. The Court's unanimous decision confirmed the legal significance of the complainant's purpose in making the recording and its relationship to the protection of her bodily autonomy, bodily integrity and lawful interests.
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	Environment & Climate Change
	Court rejects development proposal over inadequate measures to address urban heat
	The Land and Environment Court of New South Wales has refused development consent in Kape Development Pty Ltd v Penrith City Council [2026] NSWLEC 1210, highlighting the growing importance of urban heat mitigation in development approvals. The dispute concerned the requirements contained in Section 7.30(3) of the Penrith Local Environmental Plan 2010, which requires applicants to incorporate specified planning and design measures aimed at reducing the urban heat island effect. These measures include maximizing green infrastructure, retaining water in the landscape, promoting passive cooling, and selecting materials that reduce heat impacts. The provision also requires developments to reduce reliance on mechanical ventilation and cooling systems to conserve energy and minimize heat generation. Senior Commissioner Dixon was not satisfied that the proposed development adequately incorporated the required measures and therefore declined to grant development consent.


	HONG KONG
	Insolvency & Restructuring
	Hong Kong court approves $2.27 billion restructuring scheme for China SCE Group
	The High Court of the Hong Kong Special Administrative Region has sanctioned a scheme of arrangement involving approximately $2.27 billion of offshore debt owed by China SCE Group Holdings Limited, a Hong Kong-listed property developer. In Re China SCE Group Holdings Limited [2026] HKCFI 4824, Harris J considered the company's proposed restructuring following prolonged liquidity difficulties arising from the downturn in China's property sector. The restructuring provided creditors with 3 alternative options involving combinations of cash, new notes, mandatory convertible bonds, and shares. If fully implemented on the assumptions set out in the scheme, the restructuring could reduce the company's liabilities by approximately $1.7 billion, representing about 33.2% of the relevant liabilities. The scheme received overwhelming creditor approval, with 381 of 385 scheme creditors voting in favour and representing approximately 88.1% by value of those voting.


	VIETNAM
	Company & Commercial
	Vietnam strengthens beneficial ownership disclosure requirements for enterprises
	Vietnam has introduced significant changes to its enterprise registration framework through Decree No. 296/2026/ND-CP, which amends and supplements Decree No. 168/2025/ND-CP on enterprise registration. The new rules require enterprises to conduct a more comprehensive examination of their ownership structures to identify individuals who ultimately own or exercise effective control over the enterprise. An individual holding directly or indirectly at least 25% of charter capital or voting shares may qualify as a beneficial owner under the revised framework. Where no individual meets the ownership threshold, enterprises must examine effective control rights and, if necessary, identify the individual with the highest managerial authority who is authorized to act for the enterprise.
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	USA
	Banking
	SEC provides no-action relief for blockchain-based custody of fund shares
	The United States Securities and Exchange Commission staff has granted no-action relief to Franklin Templeton concerning custody arrangements for certain fund shares recorded through blockchain technology. The relief was issued on 12 August 2026 under Section 17(f) of the Investment Company Act of 1940 and Rule 17f-2. The arrangement concerns shares of a blockchain-recorded money market fund and allows an affiliated transfer agent to act as custodian despite specified requirements under Rule 17f-2 relating to the physical custody of certificated securities. The Securities and Exchange Commission staff focused on whether the transfer agent-maintained control over the authoritative ownership record, rather than treating control of a private cryptographic key as the sole test of custody. The relief was subject to 12 representations concerning the transfer agent's systems, ownership records, and control framework.

	Consumer Protection
	California appoints Rohit Chopra to lead new consumer-focused state agency
	California Governor Gavin Newsom appointed Rohit Chopra, former Director of the federal Consumer Financial Protection Bureau, as the inaugural Secretary of the state's new Business and Consumer Services Agency on 12 May 2026. The agency began operating on 1 July 2026 and is intended to coordinate consumer and business protection functions across California state government. The appointment comes against the background of changes to federal consumer protection enforcement and signals California's intention to maintain a strong state-level regulatory and enforcement presence. Chopra's previous federal record included enforcement activity involving fees, fair lending, discrimination and unfair or deceptive practices, areas that may remain important under his new state role.

	Company & Commercial
	SBA proposes sweeping revision of federal small business size standards
	The United States Small Business Administration has proposed a major restructuring of the standards used to determine whether businesses qualify as small businesses for federal programmes. The proposal published on 20 August 2026 would replace the existing system of nearly 1,000 industry-specific standards with 338 broader industry group and industry standards. The proposal is supported by a revised methodology that considers factors including industry size, geographic markets and net imports, while also increasing the use of employee-based measurements. The changes could result in approximately 114,541 additional businesses qualifying as small, including about 37,002 firms that currently hold federal contracts. Certain sectors could see substantial increases in their applicable thresholds, potentially changing eligibility for federal procurement opportunities and Small Business Administration programmes. The proposal is being made under the authority of the Small Business Act of 1953, including 15 United States Code section 632(a)(2)(A), and is accompanied by a separate revised methodology proposal. Comments on both proposals must be submitted by 21 September 2026, making the consultation particularly important for government contractors assessing their future eligibility.
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	Proposed SBA rules could bring thousands of additional contractors within small business programmes
	Healthcare & Life Sciences
	CMS ends temporary moratorium on Medicare DMEPOS supplier enrolment
	Media & Entertainment
	FTC settlement requires Redfin to restore competition in online rental listings
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